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SHRIMATI PURABI MUKHO-
PADHYAY; Sir, one more thing. As I said in 
the beginning, the non-official Bills should be 
disposed of quickly so that the list can be 
completed. There are some important Bills, 
specially the Citizenship (Amendment) Bill. It 
is not that 1 brought that Bill, but they are im-
portant Bills and they should be disposed  of 
quickly. 

The     Vice-Chairman     (Shri    R.    R. 
Morarka)   in the Chair] 

THE VICE-CHAIRMAN (SHRI R. R 
MORARKA): Mr. Bagaitkar, you could 
kindly continue your speech on the next 
occasion It 19 now 5 o'clock and we have to 
take up the half-an-hour discussion. Yes, Dr. 
Bhai Mahayir. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWER 

TO STARRED QUESTION 1 G VEN ON 
23RD JULY 1980 REGARDING SUGAR 

PRICE DETERMINATION ORDER, 
1979-80. 

The    Vice-Chairman    (Shri    Dinesh 
Goswami)   in the Chair] 

DR. BHAI MAHAVIR (Madhya Pradesh); 
Sir, I beg to raise a discussion on points 
arising out of Starred Question No. 1, replied 
on the 23rd July, 1980. 

Mr. Vice-Chairman, Sir, towards the close 
of the last session we had an opportunity to 
discuss sugar, but that was the sugar that was 
imported, and the Minister who replied to the 
discussion, therefore, was the hon. Minister of 
Commerce. Today we are again discussing 
sugar, but it is not the import of sugar. It is 
su8ar poHcy in general, sugar distribution, 
sugar prices, etc., and we have the hon. 
Minister of Agriculture here to reply to the 
discussion. 

This is a fact, Sir, that this sugar has two 
Ministries to deal with it, perhaps more than 
two, but for our present purpose we have two, 
and these two Ministries have gone through an 
episode which was very interesting for a 
number of reasons. On the question of imports 
itself, Sir, the country knows that there was a 
wrangle, and it is not known whether the 
Agriculture Ministry approved of the imports 
or it did not There were reports that the 
Agriculture Minister was taken totally by 
surprise when the decision to import it had 
already been taken and probably the contract 
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had already b;en signed. Of course, later on, 
prob; bly, the Agriculture Minister found it 
wise to accept the position that the import was 
as a result of mutuil discussions between the 
two Ministers, that was between the two 
Ministers of the same Government. But it 
looked as if they were Ministers of two 
different Governments or two different States 
dealing with each other. Sir, a lakh and a half 
tornes of sugar was im~ ported but we d0 not 
know what effect that hat had, if any, on the 
price position < f sugar in the market. The 
people who know things believe that it was 
too small a quantity to have any sizab.e effect. 
In fact, it was no more than a flea-bite on a 
soaring market of sugar. But, Sir, even that 
was considered unnecessary at the early stages 
by the Agriculture Ministry and wha we are 
told, or what the comment )f the press also 
was, is that it was probably because o* an eye 
on electio is, Assembly elections, that the imj 
ort was decided upon. Sir, instead of this if 
some positive action had bet n taken and steps 
initiated to come to grips with the problem 
posed bj the shortage of sugar, we would pr< 
bably have had some results by now But, sir, 
this Government^—I do not know if I should 
be blaming this Minister 0r this Ministry or 
this Govern nent—which even after six 
months, do-s not have a full Cabinet, and 
important portfolios are huddled toge her 
under the charge of Prime Minster and in 
which the Prime Minister, probably, does not 
have sufficient time to decide who is to take 
over Defence, who is to take over Industry, as 
a Cabinet Minister, and so on. In such a 
Government, if two Ministeries are pulling 
against each other, we do not know whom to 
blame. 

Now, Sir, Rao Birendra Singh is here and 
he will be able to enlighten us if there is any 
truth in the report that he had written to the 
Minister of Commerce that neither these im-
ports were needed nor they were desirable. 

Sir, we can leave that. But I would like to 
start by asking the hon. Minister; I don't know 
if he will give us the stock reply as most of 
the Ministers of the Government are doing by 
saying that uptill now whatever wrong is 
happening is because of the doings of the 
Janata rule, Janata Government of two years 
or Janata plus Lok Dal of 3 years. I hope he 
has outgrown that phobia now and that he will 
be able to talk to us in a more realistic and a 
pragmatic manner as a Minister of this great 
country in charge of this vital Ministry. Sir, 
the Lok Sabha elections were fought on the 
question of prices. Now, what is the result of 
this Ministry? Lok sabha elections were won; 
anyway, it is not for me to go into it; it is 
needless. One thing stands out very 
interestingly, however. Early in April, 1980, 
mills gave an offer of supplying sugar at the 
rate of Rs. 480 a quintal to the Government, 
all the stocks that they had. That offer was not 
accepted and reports came in the Press that the 
reason for not accepting the offer was that one 
prominent member of the Cabinet, Mr. Vasant 
Sathe had opposed it because according to 
him, the offer was of no use if the consumer 
could not get sugar at Rs. 5 or Rs. 5.50 a k.g. 
in the market. That was why that offer was not 
accepted. And now, Sir, what is the position 
of sugar and at what rate is it selling? I hope 
Mr. Sathe remembers his objection and I hope 
the hon. Minister also knows why that 
particular offer was not accepted. 

Not only this, imported sugar was bought at 
a price of something like Rs. 5.60 per kg. 
What is this, Sir? During this process, Sir, I 
have just got a report here for the month of 
July, and I am quoting from the Organizer. 
But what the hon. Minister may kindly bother 
about is the facts that I am stating, and 
contradict them if they are wrong; he need not 
bother about the name of the journal because it 
may give him some allergy. At least, some of 
the Ministers do get an allergy because of the 
name of the journal. And I quote: 
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"For July, free sugar quota out of 125,000 
tonnes, Government of India decided that 
sugar factories will buy 75,000 tonnes in the 
market and the balance requirment of 50,000 
tonnes will be made good out of imports. 
Government took this de- | cision even 
though it knew that only 14,000 tonnes of 
imported sugar had reached Bombay and 
none of it will be available for distribution for 
the whole month of July. The balance of 2 
lakh tonnes will be available months later. As 
a result, against the 1,25,000 tonnes free 
sugar demand, only 75,000 tonnes were made 
available to the market. As a result, free sugar 
price have shot up to Rs. 8 a kilo." 
I am afraid, at some places, they have even 
touched Rs. 9. But let us take it at Rs. 8. It 
says: 

"The sugar manufacturers have made a 
killing. An average of Rs. 3.00 a kg. is a 
remunerative price for sugar industry. Even 
allowing for the 'loss' on levy sugar, a price of 
Rs. 3.50 a kg. would be remunerative enough 
for 'free sugar'. In the present case, in spite of 
last year's cane crop failure—due to 
drought—they themselves had offered to 
make any quantities available for Rs. 4.80 a 
kg. But Government ol India have got them a 
price of Rs. 8.00 a kg. This is Rs. 3.20 a kg 
more than what they ;lves had asked. For the 
75,000 tonnes released by them...  " 
This is for July. 

"... they, therefore, have got an extra Hs.  
24 crores." 

AN. HON. MEMBER: Who has said this? 

DR. BHAI MAHAVIR: This is from the 
'Organiser'. Rs. 24 crores per month. This is 
the gift. If this is i,he result of your decision 
not to accept 

the offer of the sugar mills at that tune 
uecause or Mr, Same s concern that this 
would result in an exorbitant price at which 
sugar would be avauaoie to the consumer, if 
tnis is the result, weii, Government would 
have something to explain in the matter, 
(lime oei,i rtnys). Sir, i will be very brief. But 
I should be allowed a little more time. 

THE VICE-CHAIRMAN (SHRI DINESH 
GUS'AAMi); As I said, there are a large 
number of speakers, 

DR. BHAI MAHAVIR: I knew that. But 
sometimes, we can spill over a little. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Let us not make an half-an-
hour discussion a long  discussion. 

DR. BHAI MAHAVIR: You may not 
strictly   stick  to half-an-hour     limit. 

THE    VICE-CHAIRMAN (SliRl 
DINESH GOSWAMI); Even then, we will 
not be able to stick to half-an-hour. 

DR. BHAI MAHAVIR: I may admit at 
this stage that probably the Janata 
Government could have and should have 
implemented the decision which it had taken 
and which it had announced to have a buffer 
stock of 5 lakh tonnes. It was unfortunate 
that this had not been done. Had this been 
done, probably we would have been better 
placed today. But it is true that if you take 
only that, the fact that sugarcane growers got 
a low price because of the bumper crop that 
year, you are forgetting that sugarcane has 
been going through a cyclical process of 
three to five years, when acerage has been 
rising and then declining. Along with this, 
the yield of sugar also. Sir, three months 
back, before the Assembly Elections our 
Minister of Agriculture spelt out a number of 
steps for ending the high prices,  eliminating    
fictitious      sales, 
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fixing a maximum wholesale profit at 
the rate of 1.5 pei cent, intensifica 
tion of dehoarding drive and so on. 
We do not know vhat stood in his 
way and why he is not implemen 
ting these decision*, these very wel 
come decisions, if ihese were going to 
bring cheaper sugr.r into the market. 
I do not know wl y he was blaming 
the traders connec ed with opposition 
parties as holding of what was per 
missible. If this wa:; permissible under 
your Government, why do you blame 
them? But even i this should not 
have been permissble, what stood in 
your way from taring action against 
them? Facts stand out, therefore, that 
the Government has been incapable 
of taking firm action against the pro 
fiteers and the "J"s have ceased 
e'-'^n to put reli the assurances 
which they are giv ng. There has been 
no strict disciplin; on trade. Moni 
toring of sugar de patches and others 
has been very loo e. Efficiencv in ad 
ministration has been lacking and 
there has been a lack of determina 
tion to take stern action against the 
defaulters. We do not know what 
stood in vour way Sir. 40 lakh tonnes 
Was the production this year. Let us 
take this figure. This is the figure I 
fiav? got from a T'enort in the "Busi 
ness Standard'. Forty lakh tonnes is 
the production di ° to drought, re 
duction in acerage and so on. Twenty 
lakh tonnes was ihe carry-over stock 
from last year. TV is makes up a total 
of 60 lakh tonne , This sixty lakh 
tonnes would be 'ufficient for a year 
at the rate of five lakh tonnes per 
month. But even though you have 
been bringing in nearly four lakh 
s into the market, you have not 
been able to remove the psychology of 
scarcity which has enabled the 
hoarders and the profiteers to flourish. 
Wliy did you fail to administer this? 
Why is there this scarcity psychology? 
There has been manipulation of the 
sugar market. I would just give one 
instance. The Maharashtra sugar 
mills were not willing to give the 
details of sales of free sugar against 
tenders. Why? What was the reason? 

The levy sugar was not being brought into the 
fair price shops. It was being divertsd into the 
blackmarket channels. Sir, there is the 
decision of the Government to sell imported 
sugar to buiii buyers, like Campa Cola, Bri-
tannia Biscuit Company, etc. Is this the way 
to lower the price of sugai-for an ordinary 
consumer? These art the questions which the 
hon. Minister has to answer and he has also to 
make sure that the mills are saved from 
sickness. You have to administer them and 
the fact remains... 

THE    VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Now please conclude. 
You have taken 15 minutes and we have got 
still about 8 participants. 

DR. BHAI MAHAVIR: Well, Sir, the 
opening speaker has to be given some  
indulgence. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I have given indulgence to you 
for 15 minutes. You should not ask for more. 

DR. BHAI MAHAVIR: Just two or three 
minutes more. I promise I will conclude. 

Tlie mills have to be assured of supply of 
cane. I am told the present position is that the 
khandsari can take over all cane supply and 
there is no cheek on their taking over cane 
even of the reserve mills. That leaves the mills 
at the mercy of the khandsari units. The result 
is that once they start crushing and they do not 
get sufficient cane, it will have a tremendous 
effect on them by way of cost of fuel. When 
they close down, the khandsari units try to 
under-cut the previous price and the result is 
that the  growers suffer. 

The second fact is about the duty on 
molasses. The rate at which the mills have to 
sell molasses is Rs. f per quintal or Rs. 480 or 
Rs. 350 per quintal and the heavy excise duty 
-»f 
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Rs. 3 a quintal is a deterrant. This is 
something which the khandsari units escape, 
they are easily able to manipulate and the 
result is that the mills are not assured of cane 
sap-ply at the proper time. Therefore, Sir, I 
have to request you to take quick decisions 
about these things if you wish the sugar 
market to be brought under control and sugar 
prices to be brought under some check. Firstly 
decide about creation of a buffer stock and 
with this you take a decision and announce it 
just now; otherwise it will not be possible to 
remove the fear of uncertainty among the 
growers. Secondly, Sir, excise duty relief has 
to be announced, if possible the hon. Minister 
can announce it now itself, on early crushing 
of sugarcane. For early crushing it is time 
now, July end is reaching and the mills are to 
start working in October. If early crop of 
sugarcane is to be crushed, early excise duty 
relief is to be granted. Thirdly, Sir better 
sugarcane price is necessary. Unless this is 
given the sugarcane growers cannot be 
assured of the need  to continue growing 
sugarcane. 

Fourthly, Sir, we have to take steps 
immediately to evolve an integrated policy not 
only for sugar but for the other sweetening 
agents also. You have to evolve an integrated 
policy covering gur, khandsari as well as 
sugar, just as there is an integrated policy in 
regard to textiles and the policy should be 
longlasting, at least for three years, so that 
there is no uncertainty. Then is licences for 
new mills have to be given liberally? There is 
a decision in the new Industrial Policy, saying 
that even private units would be permitted if 
the public sector or the cooperatives did not 
come forward. I am told the Punjab 
Government was asking for licences to set up 
sugar mills but the Centre has not been 
permitting them. This is something which 
needs some explanation. 

Then, you have to lower the rate o' excise 
duty on free^aie sugar in order to bring an 
immediate impact on the Alices. You have to 
ensure that all levy fugar comes into public 
distribution .system and it does not flow into 
blackmarket. There are reports o: two train 
loads ot sugar having disappeared yesteday. 
This can only happen in this Government. A 
large chunk of sugar—700 bags has gone into 
blackmarket in Rohtak, in the hon. Minister's 
own State. I do not know if he is aware of it 
and we would lik* to be told of the steps ♦hot 
h° is goim» to take to check all this 
blackmarketing. Unless this Wv suga- is 
controlled and brought +o the fair price shops, 
unless the mi1 is are assured of a supply and 
these decisions are announced immediately 
about buffer stock, etc., the long-drawn plans 
of the Government would not succeed. My 
urgent request to the hon. Minister is to stop 
taking refuge behind past actions or past 
events and come forward with the policy 
which will satisfy t^e consumer and bring 
sugar prices to a reasonable level. 

THE MINISTER OF AGRICULTURE 
AND RURAL RECONSTRUCTION (RAO 
BIRENDRA SINGH): Sir, I am thankful to 
Dr. Bhai Mahavir for drawing my attention to 
the various matters which are responsible for 
the difficulties we are experiencing in the 
sugar policy management. 

In the first instance, he has questioned the 
decision of the Government t0 import 2 lakh 
tonnes of sugar. I think my colleague, Mr. 
Pranab Mukherjee, explained in detail the 
reasons for importing this sugar, the price at 
which it was imported and as to how and at 
what level the decision was taken. I would not 
like to go further into this matter. 

DR. BHAI MAHAVIR: We did not discuss 
this aspect. If you could throw some light on 
it, it would be    nice. 
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RAO BIRENDRA SINGH: If you like to 
know, t us was decision of the Government, a 
well-considered decision. The Agricvi Iture 
Ministry was also consulted and it is not a fact 
that I wrote to the Commerce Minister that 
there was no n< ed to import sugar. We had 
come to i stage when we knew that towards th 
% end of this sugar year, we will be shjrt of 
stocks and we may not be ab e to maintain 
supplies. That is when this decision was 
taken. It was taken at a iime when fortunate! 
y, we could get. sugar at a comparatively che 
per rate in the international  mark t. 

Then he hat mentioned about the offtvr of 
the sugar fac!s>xiut to give their portion of 
the sugar, which was for free sale, to the 
Government at a fixed price. We considered 
that offer. In fact, I mys.'lf had called the 
sugar manufacturers and asked them to 
cooperate witl the Government. I had put up a 
projoui that they should be able to sipply 
sugar at a cheap me in the fra n:>rtt aui w |<-
tU take their ser/ices to the nation and their 
cooperati.i .i.i- a—unt when we think of 
giving them incentives. In the first ir stance, 
they were reluctant. But wru we insisted that 
something mu3' be done in this respect, a 
conditional offer was made by them. I call' d a 
conference of the Food Ministers from the 
States. The difficulty tha arose was that the 
States refuse! to take responsibility for the dist 
ibution of this sugar which was ta<en from 
the mills under those circumstances. 
(Interruptions) You put you • questions later. 
Let me finish. That was why we could not 
finalise the proposal. Ultimately we thought 
that this sugar was within the country. It was a 
different matter that the mills were trying to 
make excess ve profits, but this was in fact 
meant for free market and we were looking 
after the levy sugar very well; we were trying 
to see that this reached the beneficiaries—the 
common ma i. It is true that to some extent, 
malpractices take place. Some of the levy 
sugar finds its way into 

the free market But then it is not possible to 
check this completely because the 
implementation of the Central Government's 
orders and policies depends upon the State 
Governments. We have taken measures from 
time to time, as the hon. Member knows, to try 
and control the situation. Whenever the prices 
tended to rise very high, we took certain steps. 
The stock limits were reduced; certain other 
restrictions were imposed; whole salers were 
prohibited from selling to other wholesalers 
without physical transfer of stocks. It was also 
laid down that no wholesaler would be able to 
keep stocks beyond certain limits and, within 
ten days of receipt, a wholesaler will have to 
dispose of his stocks. So, things like that were 
thought of. Recently also we have further 
reduced the stock limits and when we thought 
it was time the khandsari units were also put 
under certain restrictions as regards stock 
limits because sugar prices also went up 
because gur and khandsari too were not 
available to the common people. We thought 
that some of the Khandsari dealers were 
holding large stocks and they also were 
probably, according to reports received by the 
Government, concealing sugar under 
khandsari bags and it was difficult to check 
them. We have again given instructions to the 
States that the khandsari dealers also would 
not be able to retain more than 250 quintals 
and whatever stocky are there with them have 
to be disposed of within the next five months, 
that is, by the end of October, and whatever 
they have been able to produce up to 
September will also have to be disposed of by 
the end of October, that is, before the next 
crushing season starts, and they have to 
dispose of a minimum of 20 per cent of their 
stocks each month from this month onwards. 
We have been strict with them, and 
instructions have been given to the States to 
take very stringent measures. In fact, only this 
morning some khandsari manufacturers' 
deputation came and met me 
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and I very clearly told them that there will be 
no relaxation in our orders. They wanted that 
some more time should be given to them so 
that this month's stock could be disposed of 
by them and 20 per cent of stock could be 
retained for another 15 days. I refused point 
blank, and I hope khandsari would again be 
flowing into the market, and it might help 
reduce sugar prices. 

DR. BHAI MAHAVIR: Are you not 
thinking of bringing it under the levy 
arrangement, imposing a levy on khandsari 
also? 

RAO BIRENDRA SINGH; We have not 
yet thought of it because we are only trying to 
tide over the present difficult situation. As the 
hon. Member knows, sugar production was 
not above 40 lakh tonnes this year. We 
expected that it could be much more, over 40 
lakh tonnes, but because of low production 
these difficulties have arisen. We are trying to 
make supplies to the market as also trying to 
conserve sugar so that throughout this sugar 
year we could meet the requirements of levy 
sugar as well as the free market. 

DR. BHAI MAHAVIR: How much short is 
it of 40 lakh tonnes? 

RAO BIRENDRA SINGH: It is between 
39 and 40 lakh tonnes— I am not very sure—
.but some mills in the South are still crushing. 
It might come up to 40 lakh tonnes. That is 
all. 

DR. BHAI MAHAVIR: You had a carry-
over stock of 20 lakh    tonnes? 

RAO BIRENDRA SINGH: No. Sir, Bhai 
Mahavirji has pointedly asked certain 
questions. The first is about creation of a 
buffer stock. I would say, yes, this is the 
policy of the Gov- 

ernment,   to   create   a   buffer      stock of at 
least five lakh tonnes. If it had been done 
earlier, when    sugar production    during     
1977-78 was    quite good, we would not have 
been in this difficulty. But,  Sir, as suggested    
by the hon. Member, I won't go into the past. 
Excise relief for early crusing is intended to be 
given. We will    soon take a decision and we 
shall give incentives for early crushing in 
October and November  so  that  sugar     starts 
coming into the market in    October. The    
question    of raising    sugarcane prices is also 
under the consideration of the Government, but 
that will be announced  later  on.  In  any  case,   
it will    be before the    sugar    crushing season  
starts.   Sugarcane has  already been sown, the 
area under sugarcane has increased quite  
substantially and we hope that our production 
will go up substantially    during   the coming 
year.  We  are  already  following     an 
integrated policy       for       sweetening agents. 
Gur and khandsari have been given certain 
concessions, but that is also  part  of  the  
policy  because  gur is    manufactured    by the    
producers, sugarcane  producers,   and mostly     
it is for their own consumption. So we do not 
like to put any restrictions on this   Khandsari    
is also similarly    a small-scale industry and it 
helps    to create a larger stock of a sweetening 
agent which so far has been cheaper than sugar, 
but under    the particular conditions   
prevailing   for    the    past som^ months 
khandsari also has been selling at a very high 
price and we are concerned about it. If the 
khandsari units also do not fall in line and do 
not become part of our policy to provide    
cheaper    sweetening    agents to the people, 
we may have to think of imoosing certain    
restrictions    on. khandsari too. 

Licensing for increasing the capacity for 
sugar production has been liberalised. As has 
been mentioned earlier, some of the cases are 
being processed. There is a wrong impression 
in the minds of the    people that we    have 
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taken a policy decision to pave the private 
sector. Tl at is not so. I would like to remove 
that feeling. We have decided that the first 
preference will toe given to the cooperative 
sector everywhere. 

DR. BHAI MAHAVIR: The Punjab 
Government has been asking for it and it has 
not been given. 

RAO BIRENDRA SINGH: Individual 
cases I would not be able to... 

DR. BHAI MAHAVIR: Sir, he. is covering 
a new point and I am trying to get an answer. 

RAO BIRENDRA SINGH: All these cases 
are being processed. They have been through 
a screening committee. They will be taken to 
the licensing committee soon a.id since we 
have decided to increase the sugar capacity I 
hope most of Vie mills, wherever they are 
viable and there is enough sugar cane 
available, will be given sanction to  set up  
their plants. 

Sir, as I was ,.aying, after the cooperatives 
we shtll give preference to the State 
undertakings. If the States want to set up 
factories, they will get a preference and if in 
an area there 13 enough sugamme but the 
cooperatives or the State is not coming for-
ward to set up sugar industry, then naturally 
in thr interest of higher production and t" 
benefit the sugarcane producers, v e shall 
have to give licences to the prorate sector 
also. 

It has been mentioned again—in 
the morning there was a Calling At 
tention motion in the Lok Sabha— 
that there report in th? 'Hin- dustan Tim two 
train-loads ofsugar are missing, but that is a 
completely baseless report, as I have stated in 
the Lok Sabha. Out of the tot.il allocation 
made to Madhya Pradesh during the months 
of April, May and June, all allocation has 
reached the State except for about 9,000 
tonnes and the wagons carrying that load are 
still in transit   because 

piecemeal wagons take 15-20 days to reach 
the destination. From Maharashtra to Madhya 
Pradesh it is an average lead of about 12,000 
kms. It is a little less time taken by rakes, but 
there are very few loading stations in 
Maharashtra and loading of rakes is possibly 
only at about eight places out of 47 loading 
points in Maharashtra. There should be no 
worry on that account, and I might assure the 
House through you, Sir, that our sugar policy 
is being pursued in the interest of the growers, 
that is the farmers, as well as the people to 
whom we want to supply sugar at cheap rate, 
and without going into the causes for this 
difficult situation. 

DR. BHAI MAHAVIR:      Kindly 
enlighten us on July releas 

RAO BIRENDRA SINGH: The hon. 
Member has himself volunteered the 
information that not much sugar out of the 
imported quantity has reached the country yet. 
Only about 13,000 tonnes, one-ship load, has 
already been unloaded at Bombay, and an-
other 10,000 tonnes have reached Kandla. We 
expect another 40,000 tonnes by the end of 
the current month, and that will make about 
64,000 tonnes of sugar already reaching the 
country. And in the next month, that is in 
August, we are expecting a consignment of 
about 90,000 tonnes. So, we expect that we 
will... 

DR. BHAI MAHAVIR: The possible quota 
of sugar... 

THE    VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): Dr. Mahavir, please. 
Mr. Minister, you need not answer   the  
question.   (Interruptions) 

RAO BTRENDRA SINGH: I have 
covered all the points. 

DR. BHAI MAHAVIR: You have not 
answered the most important thing. 
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THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Mr.    Kulkarni. 

DR. BHAI MAHAVIR: Please bear with 
me. 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I think he has answered all your 
points. (Interruptions). No please. 
Mr.Kulkarni. 

DR. BHAI MAHAVIR: The sugar mills 
have got Rs. 24 crores more. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa); The hon. Minister has been so 
sweet. But the price of sugar is so bitter in the 
market. What should we do about it? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI: That is why Mr. Minister has 
been so sweet. 

DR. BHAI MAHAVIR: If there is a fear 
that Rs. 24 crores has been paid to mills in 
excess... (Interruptions) 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): Kindly permit other Members. 
(Interruptions) I have asked the Minister not 
to answer your question. 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): Whatever he has replied, can 
be termed as the most objective and most 
satisfactory. Sir, I do not know if this strategy 
could work. In the long run this can be done. I 
am only asking about the short-term measures 
because he has already said about the long-
term measures that he wants to take. I think in 
the long-term that can work. 

He has not thrown any light on the Sampath 
Committee report. Even the excess relaxation 
given in October-November will be for the 
factories which are currently in production. 
What about putting in and commissioning 
more factories? Financial institutions  of new  
licensees      have 

withheld applications, a basic weakness in the 
Government policy. The Janata Government 
had no faith in the co-operatives. But this 
Government which professes faith in th« co-
operatives, has at least not an. nounced the 
Sampath Committee incentives. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI P. VENKAT ASUBBAI 
AH) : Recommendations. 

SHRI  ARVIND     GANESH     KUL-
KARNI:   The     financial     institutions are 
not going to grant loans.      Now, Sir,  my  
basic  question is  this.    The Minister can  
give  any  replies.     But the problem has gone 
out of the handa of the Government.      
Particularly   I want to say this.    I have    got   
here "THE DECCAN HERALD"    report of 
today that riots have taken place   in Karnataka  
mostly  for water  and  essential  commodities.    
And   sugar    is one.    I want to ask the 
Agriculture Minister  as  he also     comes  
from   a rural area and I also come from     a 
rural area.    His estimate is that   the levy 
sugar roaches the consume"    in the vil'ages at 
a satisfactory      level. There might be some 
black      shaeps here and there.   But I wish to 
assert now  because I  am particularly  con-
nected with various rural    organisations, and 
have a field experience     of peoples' 
sufferings. What is the open market  price?  
Who purchases     this? And who supplies 
this?     Suppos: the levy  sugar  goes  out  of     
circulation, then do you mean to say that      
this 35 per cent sugar will be sold at Rs. 8 ?  
Never    possible.    It  seems    that the 
industrial users and the hoarders are taking 
advantage of the situation. You have.reduced 
the limit on paper. On paper your policy is 
totally foolproof.    And if the State 
Government behave properly, it will be 
excellent. But this is not 'Ram Raj".  We have-
human  beings  with  political motives and 
monev-earning     motives     living here.    So 
this will go on. Sir. I asked Mr. Vidya Charan 
Shukla,      Minister 
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for Civil Supplies, speciaiically: "Do you 
think the pric< s will not go above Rs. 8?" He 
said: ' No, it will go above Rs. 6." Now 
alrealy the ruling price is Rs. 8. And the 
Finance Minister and the Agriculture Minister 
talk of a national price w hich they say ig the 
levy price. I thir.k there are writ petitions 
galore in the High Courts. And what is this 
arice? Everybody is made to pay rmre and the 
difference in price fixed by court and levy 
price is being deposited in the banks. Now, 
what is the basic malady? Yesterday you 
referred to a high-level committee which frill 
be assisted by the Bureau of Industrial Costs 
and Prices. It is a high-level committee, but, 
Sir, rationality has to be brought on this. 
Unless rationality is brought on it, this price 
formula, with the bureaucrats sitting there, 
will not solve the problem. It is for the Min-
ister, who is himself an agriculturists, and 
people like m ; who are to cooperate with the I 
lovernment in this respect, to find a ( ure for 
the malady to make sugar available at a 
reasonable price. Otherwise this malady will 
grow and grew till the bumper crop comes 
because this year the rains have been very 
good. To what extent, it will benefit us. I do 
not know. 

In this connection, I would like to tell him 
that the vrit petitions have made a mockery 01 
your national levy price. And ultimately, in 
spite of v/hat the Finance Minister says and 
what our friend, tie Agriculture Minister says, 
I think iO per cent of the levy sugar goes to 
the black market. And it is due to 1he black 
money flourishing in the country. Only today 
we read in thi* papers that the President made 
a r lention about black money in Bangalo e. 
So you cannot curtail this black noney. These 
are human weaknesses But I am saying abnut 
what you caa do. I only want to know that. Aj 
a person mature with the experience of 
dealing with sugar, for the present, for six 
months, please freeze all stocks with the 
traders. Otherwise by Diwali you cannot  get     
sugar  at  a price  below 

Rs. 12 or 15, This is the only solution. (Time 
bell rings) I have only one more point. Then I 
have another suggestion to make. Apart from 
the Sampath Committee recommendations, do 
immediate licensing. I enquired about it two 
days back and I was told "August end." Take 
it on a weekly basis. It takes five years to put 
up a sugar factory with all the paraphernalia 
and the bureaucratic constraints. So, this is the 
second suggestion. 

Sir, in the morning I made a refe 
rence and I made a mistake about 
the figure. It was 15,000 tonnes and 
the Minister has also confirmed it 
Sir, I do not want to mention the 
name of any MP because it does not 
seem proper to me. But I may say 
that the Campa Cola and other soft 
drink-wallahs are being supplied with 
the majority of the imported sugar, 
I would request the Minister to charge 
them Rs. 12 per kilo aud subsidise 
the price for others. You purchase 
from the co-operatives as well as 
the private sector at a fixed price, 
say, Rs. 4.50. You can subsidise it, 
because Campa Coal is going to earn 
more. They have been given excise 
concessions. For what? Don't be pres 
surised by your political friends here 
or there. The tune has come when 
even if Campa Cola has to close 
down, you close it down. Who pur 
chases it? Do your friends in agricul 
tural sector and rural areas 
purchase Cam'pa Cola and 
drink? Does anybody in villages has money to 
purchase Parle's Limcaf Who purchases it? 
So, I would ask him to tax them. Sell it to 
them at Rs. 12, and subsidise it for others. 
Then only the consumer, on whose votes you 
are elected, will have some relevance. He said 
the integrated policy on gur and khandsari is 
working well. The lure of selling levy sugar in 
the market is very great. I was just now 
calculating. You take 1,000 card-holders in a 
small village who are entitled to levy sugar at 
the rate of 250 grammes for 15 days or 500 
grammes for a month. This alone will provide 
Rs. 5,000/- to the Secre- 



255 Half-an-hour [RAJYA SABHA ] Discussion 256 

[Sari Arvind Ganesh Kulkarni] tary of the 
society or the Gram Panchayat. This is the 
lure. Can you stop this? It is beyond your 
capacity. Only fiscal measures can stop this. 
Tax these Carnpa Cola wallahs heavily 
because these are purchased by the affluent 
sections of our people. Even ladus and pedas 
are not consumed in rural areas because they 
have no bread to eat. 

In the end I would only requ t the Minister to 
rise to the occasion and take some bold steps 
as otherwise in October and November the 
price rise will be very crucial. If you want 
your Government to survive this crucial 
period it is for you to take steps to hold the 
bull by its horns, ut succumbing to the 
popular pressure from political friends or 
from  anybody  else. 
SHRI NARSINGH NARAIN PANDEY 
(Uttar Pradesh): Sir, I am grateful to you for 
giving me this opportunity to express my 
point of view on the integrated policy on 
sugar, I am grateful also to the Agricultural 
Minister for giving a long-range policy 
statement. This question was raised in the Lok 
Sabha through S.Q. No. 87 by Shri Vasanta 
Kumar Pandit and a reply was given that the 
price of sugar including excise duty is Rs. 
265/-. The price •was fixed on the basis of all-
India cost of production which is different in 
different areas, but the average was Rs. 233/-. 
May I know why the sugar magnates of India 
want only Rs. 15/- to be fixed as cane price? 
Now in the open market sugar is be-)ld at Rs. 
8/- in Delhi and in Bombay and Calcutta it 
has gone upto Rs. 12/- or Rs. 13/- per k.g. 
Now you see the sugar production figure 
which is at my disposal. The sugar production 
is about 58 lakh tonnes The whole sugar is 
now linked up with hoarding and the Indian 
Sugar Mills Owners Association is trying to 
cheat the Agricultural Ministry and the Food 
Ministry of the Government of Tndia. I do not 
know whether the Government is aware of 
their machinations or not. 

I also want to raise another point. This is my 
expressed desire and 1 have mentioned it 
several times in the Lok Sabha. Unless and 
until you have an integrated sugar, gur and 
khandsari policy covering even production, 
marketing and distribution of these to the 
consumers, nothing is going to happen. You 
must have a long-range policy like that. In the 
world market when sugar price was ruling 
very high, it was the responsibility of the 
Government to export sugar. Why not sugar, 
kbandsan and gur be sold through the fair 
price shops to the consumers? Sir, some 
decision must be taken in this regard so that 
we might strengthen our foreign exchange 
position also and strengthen our economic 
position also. Dr. Bhai Mahavir has said that 
there are very revealing facts about corruption 
and donation from sugar magnates. But I can 
say that their sugar policy is responsible for 
this rotten situation now and for the higher 
consumer price which is prevailing in the 
market today. And, Sir, if they say that the 
Government of India headed by the Prime 
Minister, Mrs. Gandhi, is responsible for this, 
are they not ashamed of it? I can quote figures 
and I can say thai Rs. 40 crores or so they got 
from the sugaif magnates this is a revealing 
fact and with statistics I can prove it. What 
did do? Now, Sir, they say that because of the 
Assembly elections this was done. If the 
Government was forced to import sugar, it 
was due to this policy and it was due to their 
bad policy only and it is their bad policy 
which has created a situation where in the 
whole sugar market there is hoarding and 
there is smuggling taking place. So, Sir, I say 
that the Minister should be aware of these 
machinations. I am grateful to you, Sir, for 
allowing me to participate in the discussion. 
Categorically I wanted to put two or three 
questions to the Minister. Is it or is it not a 
fact that the Bhargava Committee has given a 
report on the cost of production and that this 
is the recent report? Is it not a fact that that 
report has said that the cost of pro- 
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duction of sugar, the price to be paid to the 
cane growi rs and all the other elements 
connects d with sugar would be taken into co 
isideration?      What has happened to the 
recommendation of the Bhargava Committee,      
which has said that if t iese sugar magnates 
and joint stock companies do not run the sugar 
mills {roperly, they      will be taken over by 
the Government and that  the  Goverm lent has 
the  power to take  over the sugar mills.    
What has  happened  to  that?    Also,       Sir. I 
wanted the Mir ister to consider the suggestion 
that 1 ke the OPEC countries  the  sugar-j 
roducing     countries also should sit t< gether 
and when in the  international  market     sugar  
be-becomes scarce,  1hey can export and we 
can export and thus we can strengthen our 
economy.    These are      the things  which  I   
wanted  the  Minister to consider.    It is a 
long-term policy. But I   want   the 
Government  to   consider this questio 1 also, 
Sir, the Minister has said tha    directions to      
the State  Governmei.ts have been issued for 
dehoarding operations.     I     want to know 
whethei  the Government has done anything in  
this regard so that sugar and     khaidsari,  if 
dehoarding operations take    place, can be 
made available and distributed through the fair 
price  shops.     I     wanted  to  put these 
questions.   I can speak for long, but, Sir, 
because the time is short.   I finish with this.    
But I wanted that the Minister sho ild be 
aware of     all these things and I want him to 
reply to the relevant    points that I have 
Taised. 

THE VICE-OHAIRMAN (SHRI DINESH 
GOSWAMI): Mr. Prakash Mehrotra. Not 1 
ere. Yes, Mr. Hukm-dev Yadav. 
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THE VICI-CHAIRMAN (SHRI 
DINESH GOSWAMI): Please conclude 
now. \ DU have made your point. 

SHRI ARV]ND GANESH KUL-
KARNI) : There should be a total control. 
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SHRI M. R.    SHERVANI      (Uttar 
Pradesh):   Mr. Vice-Chairman,      Sir, 

I am grateful to the hon. Minister for clearing 
one point that negotiations for selling free 
sugar at Rs. 4.50 did not fail because of any 
faults of the Sugar Mills Association but 
because of the reluctance on the part of the 
State Governments to take over responsibility 
of distribution. Sir, I have been connected 
with this industry for the last 40 years. I have 
had the good fortune of being a Congressman 
and a freedom fighter. Incidentally, I am 
managing a sugar factory. It is not a factory 
which I own. I was referred to as a sugar 
magnate the other day. I have 25 to 30 per 
cent shares in this private sugar factory.   
(Interruptions) 

SHRI NARSINGH NARAIN PANDEY:  
Your family is owning it. 

SHRI M. R. SHERVANI: I did not 
interrupt you. You should not interrupt me.   
(Interruptions) 

SHRI NARSINGH NARAIN PANDEY: I 
will correct you. (Interruptions) 

SHRI M.R. SHERVANI: Show me the 
courtesy which I showed you. I can also 
shout.    Do not talk rubbish. 

SHRI NARSINGH NARAIN PANDEY: 
Sir, what rubbish I had talked? You have got 
no authority to use such a word. This is 
unparliamentary. You should see that 
dignified words are used. I am not a sugar 
magnate. I am a poor representative of the 
labourers and cane growers. It does not speak 
good of you to talk in this manner. Sir, I 
would request you that this   word  should      
be        expupged 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I do not think, the hon. 
Member has used any unparliamentary words. 
He is entitled to his own explanation. 
(Interruptions). I will not alow any further 
interruptions. 
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SHRI M. R. SHERVANI: Now, 
Sir, the sugar 1 mddle or the sugar 
famine which las taken place to 
day is not the lesult of any policy or 
any decisions liken in the last few 
months. Sir, y >u will recollect that 
the sugarcane 1 rices in the States 
were being fix* d, on political con 
siderations. F )r instance, when Mr. 
Kamalapati Ti ipathi left the Chief 
Ministership ard Mr. Bahuguna be 
came the Chie Minister, he asked 
what was the price last year. Hs 
was told, it wae Rs. 12.50. He said 
all right; make it Rs. 13.50 per quintal 
When Mr. N. 1). Tiwari became the 
Chief Minister, he asked 'what was 
the price in Mr. Bahuguna's time? 
He was told, it was Rs. 13.50. He said 
'all right; make it Rs. 14,50 per 
quintal for thif year. The prices in 
the States were fixed not on any eco 
nomic considerations but on political 
considerations.      Naturally, when 
the farmer got more, in the case of 
sugarcane crop than any other crop,— 
there was abu idance of sowing and 
there was a bumber crop in the year 
1977-78. Over 60 lakh tons of sugar 
were      produce d. But what hap- 
pened? In August, 1978, when the free sugar 
price came down below the levy price, the 
Janata Government decontrolled sugar. There 
was abundance of sugar then. The price at that 
time cam: down to about Rs. 2, per Kg. Anc 
the mill price came down to 1.65 and 1.60 per 
Kg. during August, Sept< mber and October, 
1978. Obvious] f, the cosumption increased 
tremendously. When the prices started 
increasing again the Janata Goverr rnent as 
we]l as the Charan Singh Government kept on 
releasing more and more sugar every month to 
keep the price down because, this wa; a 
political decision due to approae hing 
elections. What I would like to point out is 
that unfortunately e^ en the Congress (I) 
Government continued to do the same till May 
1980. This was because of the State elections. 
Hence, as a result of the Janata Government's 
releases, the Charan Singh Government's 
release  and the Congress    (I) 

Government following the same policy, there 
is now no sugar left. The consumption and 
despatches went up from four lakh tonnes to 
seven lakj) tonnes in the month of April 1980. 
Seven lakh tonnes was released in the month 
of April and all sold out and despatched. Sir, 
every week, sugar factories are ordered to 
despatch certain amount of sugar. Every 
month, sugar is released. Factories cannot 
therefore hoard. If there is hoarding, it can 
only be by the traders. 

Another point in regard to which I would 
like to draw the attention of the hon. Minister 
is that there are 304 sugar factories in this 
country. Is it a fact or not that over 200 facto-
ries are controlled, directly or indirectly by the 
Government, Central or State, through State 
sugar corporations or co-operatives or through 
receivers appointed, and only less than 100 
sugar factories are in the private sector? Out of 
the total sugar production in this country, 65 
per cent of it is taken away as levy sugar. Out 
of the balance 35 per cent, two-thirds again is 
under the control of the Government. Hence, 
eighty-nine per cent of the production, under 
the present system, is under the control of the 
Government and eleven per cent with the 
private sector. Now, if the Government cannot 
check the prices of free sugar, having 
eightynine per cent of the stock under their 
control, how is it expected that the private 
sector having eleven per cent under its control 
will be able to check the prices? 

Sir, let us forget about the past. Let us 
think of the future. I would like to know from 
the hon. Minister as to how he proposes to 
assure adequate supply to the industry in the 
coming season. Khandsari is selling today at 
Rs. 600-650 per quintal. By September-
October, it would go up to Rs. 800. With this 
Khandsari price and the gur price of Rs.     
500, 
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which kisan is going to bring sugar cane to the 
factories even if they pay Rs. 20 per quintal? 
If that is the situation, the factories will run 
intermittantly for two or three hours only. Last 
year also, when Rs. 20 per quintal was paid 
they could not do crushing for more than a few 
hours a day. Therefore, what does the Hon. 
Member propose to do to ensure adequate 
supply of sugarcane to all the factories till 
October this year? Then, Sir, he has mentioned 
that there will be excise concessions for early 
start. If the total excise is given away, it will 
come to Rs. 3 per quintal of cane because the 
recovery in October is very low. The sugar 
factories as it is, will be paying Rs. 5 to Rs. 7 
more than the minimum price fixed. So, the 
incentive of Rs. 3, in my opinion, is very 
inadequate. If he agrees to release entire sugar 
produced in October November in the free 
market, that might substantially strengthen the 
hands of the industry to pay substantially 
more. 

The cooperative and the State sectors in 
northern India suffered a loss of Rs. 40 crores 
during the year 1978-79. The sugar industry 
in the cooperative sector and in the State 
Corporations, in UP, Bihar, Madhya Pradesh 
and other States in north India lost Rs. 40 
crores. How does he propose to prevent this 
loss recurring in the future? There are some 
factories which have made crores of rupees. It 
is true because costs differed from Rs. 180 to 
Rs. 350 and on an average small factories 
suffer a lot. I would like to know if there is 
any proposal to see that the poor and small 
factories get enough money to expand, 
renovate and modernise, and the rich factories 
are not alowed to make money at the cost of 
smaller units. 
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SHRI ARVIND GANESH KUL-
KARNI: Iif you creat conditions, they 
can take back the writs. 

SHRI M. R. SHERVANI: If you give 
fair prices, there is no need for them to 
go to the courts. 



281 Half-a'i-hour [25 JULY 1980] Discussion 282 
 

 

SHRI ARVIND GANESH KUx^r KARNI: 
Why do you charge them more? 

THE VICE-CHAIRMAN (SHRI DINESH 
GOSWAMI): I think we have... 

SHR M. R. SHERVANI: I want to know. 
Sir, at what price. 

SHRI SWAISHNGH SISODIA: It has 
become a two-hour discussion. 

THE    VICE-CHAIRMAN:       (SHRI 
DINESH  GOSWAMI):   Mr.  Minister you 
please     answer      the      origina questions   
only,  on't listen to    inter ruptions now. 
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SHRI NARASINGHA PRASAD NANDA: 

The hm Minister said that the price of sug-^r 
was Rs. 307 and it was sold at 480. They 
made an enormous profit. Now you are giving 
them a credit, after they mads such a profit for 
wring policies pursued by the Governrr ent. 
You have given them arrears—y JU does not 
mean the present Govern nent alone may be 
your predecessc r also. The policy enabled 
millown rs to earn huge profit. Now yoi say 
that the sugarcane growers h: ve been given 
the arrears. 

THE VICE CHAIRMAN SHRI DINESH 
GOSWAMI): ' You have made your point, 
Mr. Nanda. 
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THE VICE-CHAIRMAN (SHRI 

DINESH GOSWAMI): The House 
stands adjourned to reassemble on 
Monday at 11 A.M. 

The House then adjourned at 
fifty-three minutes past six of 
the clock till eleven of the clock 
on Monday, the 28th July, 
1980. 

 


